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7 12 .8- C.  Counter in this case has already 

been filed by the respomdents. Shri Y. 

5urannyam, learned counsel for ,  the 

applicants states that the grievances of 

the applicant have been nt and therefore 

he wants to withdraw this petition. The 

petition is treated as withdrawn and for: 

technical purpose it is treated a 

dismissed. &hzj  Mh*MohInty, learned 

counsel for the respondents is present 

and heard. 	 Lç 
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